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... (Interruptions)

OBITUARY REFERENCE

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad demise of
our former colleague, Shri Zora Singh Mann.

Shri Zora Singh Mann was a Member of the Twelfth, Thirteenth and Fourteenth
Lok Sabhas from 1998 to 2009, representing the Ferozepur Parliamentary Constituency
of Punjab. An able parliamentarian, Shri Mann was a Member of the Committee on
Industry and the Consultative Committee of the Ministry of Petroleum and Natural gas
during the Twelfth Lok Sabha. He was a Member of the Committee on Agriculture and
the Committee on External Affairs during the Thirteenth Lok Sabha. Shri Mann was a
Member of the Estimates Committee, Committee on Food, Consumer Affairs and
Public Distribution, Committee on Rural Development and the Consultative Committee
of the Ministry of Railways during the Fourteenth Lok Sabha.

He was a committed social and political worker. He also served as a Member of
the Post-Graduate Institute of Medical Research, Chandigarh from 1998 to 1999.

Shri Zora Singh Mann passed away on 27" June, 2010 at Delhi at the age of 70.
We deeply mourn the loss of our friend and I am sure the House would join me in
conveying our condolences to the bereaved family.

The House may now stand in silence for a short while as a mark of respect to the
memory of the departed.
11.02hrs.

The Members then stood in silence for a short while
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(craem)

11.03 hrs.
At this stage, Shri Shailendra Kumar and some other hon. Members
came and stood on the floor near the Table

(o)
TG WRGAT 1 JMMT Sl 98 Ty | SN GEAT WRIS, fquer @5 A1, $B FE of B g, e
T it

... (cgayr)
St oA Rt (fafaem) ¢ sreme S, g9 S el dd # oMY € SR U O g8 1 sffiege
PR W &, S q& DI g4l § ATIY BRAT A gl TG Sfl, 3 IWBR 7 HIAA R T & i
ﬁ%ﬂﬁg@ﬂ%%wﬁwﬁﬁmaﬁiﬁaﬂwmwélg

A 9 IR H B WA IAE AUST W1 H I (AT Bl 39 IfE & 98 9T F1 I

ugel faT B #1 AR @ARAT SO | o QAT B AN 3y IRl gRT Wl USSIHE HIZM ST
ey U €1 3T ART B AH PR G Usel Hels W =9l | ¥ BT [ fquer gohye 81 IR
MUY AW R Rl gl # a1 fAue & A U HE dredl g [P A AR USSHE HIRM I
WIpd DIY 3R 8 Fdl HA DI SIAN Qo] | .. (FTEH) Aede Felad], BN DRI R U

BT AT g3IAT?

MADAM SPEAKER: Nothing else will go on record.
(Interruptions) ..."
A& HEIGAT © 37 TS el QI |
.. (@)
& ABGAT : HUYAT FeThTAd gl Qo |

... (@agm)

11.06 hrs.

At this stage, Dr. Raghuvansh Prasad Singh and some other
hon. Members came and stood on the floor near the Table.

* Not recorded


rjs
d by B
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.. ()
SAA JEAT @RI ¢ HBIGAT, Dhacl [quell ot & 78I, I< Ul & eIl <o, I<ll &1 & °ch ol
TIH |9 ARG 4 H et | A STerT-oferT ARt 1R far &1, afte @ @t e € f o o
B9 WSHI IR JOM, S && Dl Fad H AWeAd Bl (FagH) gafery gand amqd faeft & b

3T BAR H1 W TRATd BT WHR B ... (TIe)

LT WRISAT : 3T YDA DI Tl GIfY, ITD 18 59 <@ |
... (agm)
JeALT WEleAT : TN g Sft, Ut e @iy

... (agm)

SAH FEAT WRIS : fTE HBIGYT, BAN VI YAG b1 AT GaAT| BAR gaX AT 1 AT R

wara & 2l (ragm)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.07 hrs.

The Lok Sabha then adjourned till
Twelve of the Clock.
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
... (Interruptions)
S WEISAT & Wol-Ppa Bl I & 89 BI9W Bl IR W qUg < & &1 SR G Iy |
()

At this stage, Shri Shailendra Kumar and some other hon. Members
came and stood on the floor near the Table

12.01% hrs.
FELICITATION BY THE SPEAKER

Felicitation to Saina Nehwal for winning three
Super Series Badminton Tournaments

MADAM SPEAKER: Hon. Members, I am sure, all of you will join me in conveying
our heartiest congratulations to Ms. Saina Nehwal for winning the Super Series
badminton tournaments, namely, the Indonesia Open Super Series 2009; Singapore
Open Super Series 2010 and the Indonesia Open Super Series 2010. These victories

have catapulted her to No. 2 position in the world ranking which is a unique

11

achievement in the history of Indian Badminton. These achievements are a matter of

national pride and are a source of inspiration for budding sportspersons of our country.

We convey our best wishes to Saina Nehwal for her future endeavours.

... (Interruptions)

12.03 hrs.

At this stage, Shri Lalu Prasad, Shri Mulayam Singh Yadav and some other hon.

Members came and stood on the floor near the Table
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12.03 Vshrs .
PAPERS LAID ON THE TABLE

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN), Madam, on behalf of my senior colleague,
Shri P. Chidambaram, 1 beg to lay on the Table a copy of the Statement (Hindi and
English versions) regarding modification of the award given by the Board of
Arbitration in CA Reference No. 1 of 1998 under the Joint Consultative Machinery and
compulsory Arbitration in respect of the pay scales for the post of Computor in the
Office of the Registrar General, India.

(Placed in Library, See No. LT 2598/15/10)
THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI A. RAJA): Madam, I beg to lay on the Table a copy of the Indian Post Office
(Amendment) Rules, 2010 (Hindi and English versions) published in Notification No.
G.S.R. 310(E) in Gazette of India dated the 12th April, 2010, under sub-section (4) of
Section 74 of the Indian Post Office Act, 1898.

(Placed in Library, See No. LT 2599/15/10)
THE MINISTER OF MINES AND MINISTER OF DEVELOPMENT OF NORTH
EASTERN REGION (SHRI B.K. HANDIQUE): Madam, I beg to lay on the Table a
copy of the Mineral Conservation and Development (Amendment) Rules, 2010 (Hindi
and English versions) published in Notification No. G.S.R. 216(E) in Gazette of India
dated 29th March, 2010, under sub-section (1) of Section 23 of Mines and Minerals
(Development and Regulation) Act, 1957.

(Placed in Library, See No. LT 2600/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(KUMARI AGATHA SANGMA): Madam, on behalf of my senior colleague, Dr. C.P.
Joshi, I beg to lay on the Table a copy of the Jharkhand Panchayat Raj (Amendment)
Ordinance, 2010 (Jharkhand Ordinance No. 1 of 2010) (Hindi and English versions)
promulgated by the Governor of Jharkhand on 15th April, 2010, under article 213(2)(a)
of the Constitution read with clause (c¢)(iv) of the Proclamation dated the 1st June, 2010,
issued by the President in relation to the State of Jharkhand.

(Placed in Library, See No. LT 2601/15/10)
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): Madam, on behalf of Shri G.K. Vasan, I beg to lay on the Table
a copy of the Memorandum of Understanding (Hindi and English versions) between the
Hooghly Dock & Port Engineers Limited and the Ministry of Shipping for the year
2010-2011.

(Placed in Library, See No. LT 2602/15/10)
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): Madam, I beg to lay on the Table a copy each of the following
Ordinances (Hindi and English versions) under article 123 (2) (a) of the Constitution:-
The Indian Medical Council (Amendment) Ordinance, 2010 (No. 2 of 2010),
promulgated by the President on the 15th May, 2010.

(Placed in Library, See No. LT 2603/15/10)
The Securities and Insurance Laws (Amendment and Validation) Ordinance, 2010 (No.
3 0f 2010), promulgated by the President on the 18th June, 2010.

(Placed in Library, See No. LT 2604/15/10)
The Enemy Property (Amendment and Validation) Ordinance, 2010 (No. 4 of 2010),
promulgated by the President on the 2nd July, 2010.

(Placed in Library, See No. LT 2605/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Madam, on behalf of my colleague, Shri
Ajay Maken, I beg to lay on the Table:-
A copy of the Proclamation (Hindi and English versions) dated Ist June, 2010 issued
by the President under clause (1) of article 356 of the Constitution in relation to the
State of Jharkhand published in Notification No. G.S.R. 460(E) in Gazette of India
dated the 1st June, 2010 under article 356(3) of the Constitution.
(Placed in Library, See No. LT 2606/15/10)
A copy of the Order (Hindi and English versions) dated 1st June, 2010 made by the
President in pursuance of sub-clause (i) of clause (c) of the above Proclamation
published in Notification No. G.S.R. 461(E) in Gazette of India dated the 1st June, 2010.
(Placed in Library, See No. LT 2607/15/10)
A copy of the Report (Hindi and English versions) of the Governor of Jharkhand dated
31st May, 2010 to the President.
(Placed in Library, See No. LT 2608/15/10)
A copy each of the following papers (Hindi and English versions) under sub-section (2)

of section 20 of the Protection of Human Rights Act, 1993:-

(1) Annual Report of the National Human Rights Commission, New Delhi, for the year

2007-2008.

(Placed in Library, See No. LT 2609/15/10)
(i1)) Memorandum of Action Taken on the Recommendations contained in the Annual
Report of the National Human Rights Commission, New Delhi, for the year 2007-2008.

(Placed in Library, See No. LT 2610/15/10)
Statement (Hindi and English versions) showing reasons for delay in laying the papers
mentioned at (4) above.

(Placed in Library, See No. LT 2611/15/10)
THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI HARISH RAWAT): Madam, I beg to lay on the Table:-
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A copy of the Employees’ State Insurance (Central) Amendment Rules, 2010 (Hindi
and English versions) published in Notification No. G.S.R. 349(E) in Gazette of India
dated the 26th April, 2010, under sub-section (4) of Section 95 of the Employees’ State
Insurance 1948.

(Placed in Library, See No. LT 2612/15/10)
A copy of the Notification No. S.0. 1330(E) (Hindi and English versions) published in
Gazette of India dated the 7th June, 2010, appointing the 7th day of June, 2010, as the
date on which the Plantations Labour (Amendment) Act, 2010 shall come into force
issued under sub-section (2) of Section 1 of the said Act.

(Placed in Library, See No. LT 2613/15/10)
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Madam, I beg to lay on the
Table:-
(1) A copy each of the following Notifications (Hindi and English versions) under
sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-
(1) The Fertiliser Control (Second Amendment) Order, 2010 published in
Notification No. S.0O. 987(E) in Gazette of India dated 29th April, 2010.

(Placed in Library, See No. LT 2614/15/10)
(i)  S.0. 1030(E) published in Gazette of India dated the 7th May, 2010, making
certain amendments in the Notification No. S.O. 977(E) dated the 9th November, 1987.

(Placed in Library, See No. LT 2615/15/10)
(i11)  The Fertiliser Control (Third Amendment) Order, 2010 published in Notification
No. S.0. 1230(E) in Gazette of India dated 25th May, 2010.

(Placed in Library, See No. LT 2616/15/10)
(iv)  S.0O. 1231(E) published in Gazette of India dated the 25th May, 2010, notifying
specification of the customized fertilizer for a period of three years, to be manufactured
by the manufacturer, mentioned therein.

(Placed in Library, See No. LT 2617/15/10)
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(v)  S.0. 1259(E) published in Gazette of India dated the 31st May, 2010, making
certain amendments in the Notification No. S.O. 572(E) dated the 26th June, 1995.
(Placed in Library, See No. LT 2618/15/10)
(2) A copy of the Plant Quarantine (Regulation of Import into India) (First
Amendment) Order, 2010 (Hindi and English versions) published in Notification No.
S.0. 907(E) in Gazette of India dated 21st April, 2010, issued under sub-section (1) of
Section 3 of Destructive Insects and Pests Act, 1914.
(Placed in Library, See No. LT 2619/15/10)
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (KUNWAR R.P.N. SINGH): Madam, I beg to lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the National
Institute for Training of Highway Engineers, Noida, for the year 2007-2008, alongwith
Audited Accounts.
(1) A copy of the Review (Hindi and English versions) by the Government of the
working of the National Institute for Training of Highway Engineers, Noida, for the
year 2007-2008.
Statement (Hindi and English versions) showing reasons for delay in laying the papers
mentioned at (1) above.
(Placed in Library, See No. LT 2620/15/10)
A copy each of the following Notifications (Hindi and English versions) under Section
10 of the National Highways Act, 1956:-
S.0O. 3078(E) published in Gazette of India dated the 2nd December, 2009, regarding
acquisition of land for building, maintenance, management and operation of National
Highway No. 67 (Thanjavur-Tiruchirappalli Section) in the State of Tamil Nadu.
(Placed in Library, See No. LT 2621/15/10)
S.0. 3082(E) published in Gazette of India dated the 3rd December, 2009, regarding
acquisition of land for building, maintenance, management and operation of National
Highway No. 67 (Thanjavur-Tiruchirappalli Section) in the State of Tamil Nadu.
(Placed in Library, See No. LT 2622/15/10)
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S.0. 3084(E) published in Gazette of India dated the 3rd December, 2009, regarding
acquisition of land for building, maintenance, management and operation of National
Highway No. 45 (Dindigul-Theni and Kumuli) Section) in the State of Tamil Nadu.

(Placed in Library, See No. LT 2623/15/10)
S.0. 3086(E) and S.O. 3087(E) published in Gazette of India dated the 3rd December,
2009, regarding acquisition of land for building, maintenance, management and
operation of different stretches of National Highway No. 49 (Madurai-
Ramanathapuram-Rameshwaram-Dhanushkodi Section) in the State of Tamil Nadu.

(Placed in Library, See No. LT 2624/15/10)
S.O. 3105(E) published in Gazette of India dated the 4th December, 2009, regarding
acquisition of land for building, maintenance, management and operation of National
Highway No. 67 (Trichy-Karur Section) in the State of Tamil Nadu.

(Placed in Library, See No. LT 2625/15/10)
S.0. 3160(E) published in Gazette of India dated the 9th December, 2009, regarding
acquisition of land for building, maintenance, management and operation of National
Highway No. 68 (Salem-Ulundurpet Section) in the State of Tamil Nadu.

(Placed in Library, See No. LT 2626/15/10)
S.0. 3218(E) and S.O. 3229(E) published in Gazette of India dated the 15th December,
2009, regarding acquisition of land for building, maintenance, management and
operation of different stretches of National Highway No. 67 (Trichy-Karur Section) in
the State of Tamil Nadu.

(Placed in Library, See No. LT 2627/15/10)
S.0. 3233(E) published in Gazette of India dated the 15th December, 2009, regarding
acquisition of land for building, maintenance, management and operation of National
Highway No. 5 (Chilakaluripet-Vijayawada Section) in the State of Andhra Pradesh.

(Placed in Library, See No. LT 2628/15/10)
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S.O. 1008(E) published in Gazette of India dated the 4th May, 2010, regarding
acquisition of land for building, maintenance, management and operation of National
Highway No. 212 in the State of Karnataka.

(Placed in Library, See No. LT 2629/15/10)
S.0. 1012(E) published in Gazette of India dated the S5th May, 2010, regarding
acquisition of land for building, maintenance, management and operation of National
Highway No. 8 (Beawar-Gomati Choraha Section) in the State of Rajasthan.

(Placed in Library, See No. LT 2630/15/10)
S.0. 1632(E) published in Gazette of India dated the 8th July, 2010, regarding
acquisition of land for building, maintenance, management and operation of National
Highway No. 8 (Beawar-Gomati Choraha Section) in the State of Rajasthan.

(Placed in Library, See No. LT 2631/15/10)
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12.04 hrs.

STATEMENT BY MINISTER

Recent revision in prices of sensitive petroleum products”

MADAM SPEAKER: Shri Murli Deora.
THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA):
Madam, I beg to lay on the Table the following statement.

In the light of the recommendations made by the Kirit Parikh Committee on a Viable
and Sustainable Pricing System of Petroleum Products, the Government has taken certain
pricing decisions recently. With effect from 26™ June 2010, the prices of Petrol and Diesel have
been made market-determined. As a result, the price of Petrol increased by Rs.3.50/litre. In
Diesel, it was decided that for the present, the price would be increased by only Rs.2 per litre.
Simultaneously, the prices of Public Distribution System (PDS) Kerosene and Domestic LPG
were increased by Rs.3 per litre and Rs.35 per cylinder respectively.

The primary objective behind the pricing reforms undertaken by the Government is the
growing imperative for fiscal consolidation,, the need for reducing the subsidy burden on
petroleum products in order to allocate more funds to social sector schemes such as health,
education and food security and also ensuring the country's energy security in the long-run.

While making the decision, we have been quite conscious of the need to protect the
common man. Only the bare minimal burden has been passed on to the consumers. This is evident
from the fact that even after the price increases, the public sector Oil Marketing Companies
(OMCs) continue to incur under-recoveries of Rs.1.66 per litre on Diesel, Rs.14.86 per litre on
PDS Kerosene and Rs.201.80 per cylinder on Domestic LPG. The Government and the OMCs
are expected to bear an under-recovery burden of approximately Rs.53,000 crore on sensitive
petroleum products during 2010-11 even after the price increase.

The price increases, particularly in respect of the cooking fuels i.e., Domestic LPG and

PDS Kerosene have been quite minimal. Considering the annual consumption of 8 cylinders by an

" Laid on the Table and also placed in Library, See No. LT 2632/15/10
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average household, the increase in price of Domestic LPG by Rs.35 per cylinder is likely to
increase their daily expenditure by less than Re.l. Similarly, the increase in price of PDS
Kerosene by Rs.3 per litre is expected to increase the daily expenditure on Kerosene for an
average rural household only by less than 50 paise.

The current pricing reforms will improve the financial health of the OMCs which
need resources to invest in new refineries, marketing terminals, storage depots,
pipelines, port facilities and other infrastructure for ensuring the country's long-term
energy security. Besides, market determined pricing, by spurring market competition,
will encourage oil companies to reduce cost, improve efficiency and enhance service standards.

It needs to be clarified that the price of Petrol has been made market driven since
Petrol is largely an item of final consumption. Motor vehicle owners are largely well-off persons
and do not need to be subsidized. During 2009-10, the annual rate of growth of Petrol
consumption was nearly 14%. The growth in sale of vehicles can account for only around 50%
of this growth in consumption; the remaining growth is on account of increased consumption of
Petrol by existing vehicle owners. Such an abnormally high rate of growth in consumption is
unsustainable both from the point of view of the economy and the environment. It is felt that
the recent price increase in Petrol will encourage the consumers to adopt fuel efficiency and
energy conservation measures.

While discussing the price increase, I ask the Hon Tale Members to consider that, the retail
price of PDS Kerosene had not been revised since March 2002 although the average international
price of Kerosene had grown by about four times, from $23.65 per barrel in March 2002 to
$92.87 per barrel in April 2010.

Considering the fact that the per capita agriculture GDP had increased by 66% since 2002-
03, the Expert Group headed by Dr. Kirit Parikh had recommended an increase of Rs.6 per litre
in the price of PDS Kerosene. However, the price has been increased by only Rs.3/litre. Even
after the recent price increase, the public sector OMCs are expected to incur under-recovery of
approximately Rs.16,542 crore (at $75/barrel of crude oil) on PDS Kerosene during 2010-
11.

The price of PDS Kerosene in India is still the lowest among the neighbouring countries.
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As on 1 July 2010, a litre of PDS Kerosene cost Rs.39 in Nepal, Rs.21 in Sri Lanka, Rs.36 in
Pakistan and Rs.29 in Bangladesh as compared to Rs. 12.32 in Delhi.

Sub-market pricing of PDS Kerosene is leading to large quantities of the product getting
diverted for adulteration of Diesel, which negates the efforts of the oil industry in
implementation of better quality BSIII/IV auto fuels. As per the report of the NCAER, about
38% of the PDS Kerosene was getting diverted for non-PDS purposes including adulteration of
other petroleum products.

In respect of Domestic LPG, I would urge upon the Members to recall that when the
international crude oil prices fell to the level of $44 per barrel in January 2009, the
Government was quick to pass on the benefit to the consumer, and the price of Domestic
LPG was reduced by Rs.25 per cylinder. Since then the crude oil prices have increased to the
current level of around $74 per barrel, necessitating an increase in the retail price of Domestic
LPG.

The Expert Group had recommended an increase of Rs.100 per cylinder. However,
appreciating the importance of this fuel in the common man's life, Government has
increased the price by only Rs.35/cylinder. Even after this price increase, the public sector
OMC:s are expected to incur under-recovery of approximately Rs.20,719 crore (at $75/barrel of
crude oil) on Domestic LPG during 2010-11.

The price of Domestic LPG in India s still the lowest among the neighbouring countries.
As on 1 July 2010, a cylinder of Domestic LPG cost Rs.775 in Nepal, Rs.769 in Sri Lanka, Rs.576 in
Pakistan and Rs.537 in Bangladesh as compared to Rs.345 in Delhi.

It is being propagated by some sections that the public sector OMCs are making huge
profits and still the Government 1s harping on their poor financial health as a justification for
increasing prices. It is true that during 2009-10, the Profit After Tax (PAT) of IOC/BPC and
HPC was Rs. 10,221 crore, Rs.1538 crore and Rs.1301 crore respectively. However, it must be
remembered that these profits were made possible only after the Government and upstream
oil PSUs have contributed subsidy of Rs.40,430 crore to the OMCs during 2009-10.

The Public sector OMCs are the backbone of the country's energy security. If their

financial health deteriorates on account of the under-recoveries on the sensitive products, their
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ability to discharge their assigned task of supplying the entire country with petroleum products
suffers. The OMCs are required to make huge investments for meeting the country's present and
future energy needs. The plan outlay for 2010-11 is Rs. 12,825 crore for IOC, Rs.3,022 crore for
BPC and Rs.3,924 crore for HPC. These resources have to be generated by the OMCs internally.
Hence, seen in the backdrop of their plan expenditure requirements, the OMCs' profits cannot be
described as being very high.

Finally, I am constrained to raise the issue of high rates of taxation by the State
Governments. In some of the States, the Sales Tax on Petrol and Diesel is as high as 33% and
24.7% respectively. Some of the State Governments are levying Sales Tax as high as 12.5% on an
item like PDS Kerosene. Further, Sales Tax is being levied by the State Governments on an ad
valorem basis, i.e., as a percentage of the price of the product. At a time of rising prices, ad
valorem taxes have a cascading impact on the retail price of petroleum products. I have been
repeatedly appealing to the State Governments to shift from the ad valorem rates of Sales Tax to
specific tax component. Such a step, along with a reduction in the levels of State taxes, will
ensure that the impact of rising international oil prices will be minimal. The Government of
Delhi has recently reduced the VAT on Diesel from 20% to 12.5% and the Government of Goa
has reduced the VAT on Petrol and Diesel by 2% and on LPG from 4% to Nil. These steps are
worth emulation by the other States also.

In conclusion, I reiterate that the Government is committed to the twin objectives
of protecting the interest of the common man, particularly the vulnerable sections of society as
also to protect the financial health of the public sector OMC:s. Let it not be forgotten that in July
2008, when the Indian Basket of crude oil price touched $142/bbl and the required price increase
was around Rs.31/litre for Diesel and Rs.21/ litre for Petrol, the Government stepped in to protect
the consumer, and increased the retail price by only Rs.3/litre for Diesel and Rs.5/litre for Petrol.
Despite the huge under-recoveries to the OMCs, uninterrupted supplies of all sensitive
petroleum products were maintained throughout the country. For the year 2008-09, the
Government and the oil PSUs subsidized the consumer to the extent of Rs. 1,03,292 crore on

the four sensitive petroleum products.
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I reiterate that while taking a decision on making the prices of auto fuels market-
determined, Government has made it clear that in case international oil prices display high

volatility, the Government will suitably intervene in the pricing of these products.
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12.05 hrs.
ASSENT TO BILLS

SECRETARY-GENERAL: Madam Speaker, I lay on the Table the following six Bills
passed by the Houses of Parliament during the Fourth Session of Fifteenth Lok Sabha
and assented to by the President since a report was last made to the House on the 16"
April, 2010: --

1. The Appropriation (Railways) No. 3 Bill, 2010;

2. The Appropriation (No. 2) Bill, 2010;

3. The Appropriation (No. 3) Bill, 2010;

4. The Finance Bill, 2010;

5. The Tamil Nadu Legislative Council Bill, 2010; and

6. The Plantations Labour (Amendment ) Bill, 2010.

I also lay on the Table copies, duly authenticated by the Secretary-General, Rajya
Sabha, of the following four Bills passed by the Houses of Parliament and assented to
by the President: --

1. The Ancient Monuments and Archaeological Sites and Remains
(Amendment and Validation) Bill, 2010;

2. The Payment of Gratuity (Amendment) Bill, 2010;

3. The Employees’ State Insurance (Amendment ) Bill, 2010; and

4. The National Green Tribunal Bill, 2010.
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12.05% hrs.
STANDING COMMITTEE ON TRANSPORT, TOURISM AND CULTURE
160th Report

SHRI K.C. VENUGOPAL (ALAPPUZHA): 1 beg to lay on the ‘Table the One
Hundred Sixtieth Report (Hindi and English versions) of the Standing Committee on
Transport, Tourism and Culture on the National Road Safety and Traffic Management

Board Bill, 2010.

... (Interruptions)

12.06 hrs.

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
5144, DATED 27.04.2010 REGARDING FUNDS FOR NATIONAL HIGHWAY
PROJECTS ALONGWITH GIVING REASONS FOR DELAY

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (KUNWAR R.P.N. SINGH): I beg to lay a statement (i) correcting the
reply given on 27.04.2010 to Unstarred Question No. 5144 by Members of Parliament
Shri Mangani Lal Mandal, Shrimati Shruti Choudhry, Dr. Kirodi Lal Meena, Shri N.
Cheluvaraya, Shri Rajnath Singh, Dr. Mahesh Joshi, Shri Premchand (Guddu), Shri A.
Venkata Rami Reddy and Shri Amarnath Pradhan, regarding ‘Funds for National

highways Projects’ and (ii) giving reasons for delay in correcting the reply.

*Report was presented to hon. Chairman, Rajya Sabha on 21* July, 2010 under Direction 3 (1) of the Directions
by the Chairman, Rajya Sabha. A copy of the Report was forwarded to the hon. Speaker, Lok Sabha.
** Laid on the Table and also placed in Library, See No. LT 2633/15/10
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12.07 hrs.
ELECTION TO COMMITTEE

Committee on the Welfare of Scheduled Castes and Scheduled Tribes

SHRI GOBINDA CHANDRA NASKAR (BANGAON): I beg to move the following: -

“That this House do recommend to the Rajya Sabha that Rajya Sabha  do
agree to nominate one member from Rajya Sabha to associate with the
Committee on the Welfare of Scheduled Castes and Scheduled Tribes of this
House for the unexpired portion of term of the Committee vice Shri Nand Kumar
Sai, retired from Rajya Sabha and do communicate to this House the name of the
member so nominated by Rajya Sabha.”

MADAM SPEAKER: The question is:

“That this House do recommend to the Rajya Sabha that Rajya Sabha  do
agree to nominate one member from Rajya Sabha to associate with the
Committee on the Welfare of Scheduled Castes and Scheduled Tribes of this
House for the unexpired portion of term of the Committee vice Shri Nand Kumar
Sai, retired from Rajya Sabha and do communicate to this House the name of the
member so nominated by Rajya Sabha.”

The motion was adopted.

... (Interruptions)
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12.07% hrs.
SECURITIES AND INSURANCE LAWS
(AMENDMENT AND VALIDATION) BILL, 2010"

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): I beg to move for
leave to introduce a Bill further to amend the Reserve Bank of India Act, 1934, the
Insurance Act, 1938, the Securities Contracts (Regulation) Act, 1956 and the Securities
and Exchange Board of India Act, 1992.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Reserve Bank of
India Act, 1934, the Insurance Act, 1938, the Securities Contracts (Regulation)
Act, 1956 and the Securities and Exchange Board of India Act,1992.”

The motion was adopted.

SHRI PRANAB MUKHERIJEE: I introduce the Bill.

12.07% hrs.

STATEMENT RE: SECURITIES AND INSURANCE LAWS (AMENDMENT
AND VALIDATION) ORDINANCE, 2010
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): I beg to lay on the
Table an explanatory Statement (Hindi and English versions) showing reasons for
immediate legislation by the Securities and Insurance Laws (Amendment and
Validation) Ordinance, 2010 (No. 3 of 2010).
(Placed in Library, See LT No. 2634/15/10)

... (Interruptions)

" Published in the Gazette of India Extraordinary, Part-II Section 2 dated 27.07.2010
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MADAM SPEAKER: If you go back, I can listen to you.
... (Interruptions)

et HENGAT : 37T T VI W SISV BH MU a1 Gl

.. (o)
S WEISAT © &9 qab! ard Gl |

... (2rgEr)
MADAM SPEAKER: The House stands adjourned to meet at 2.00 p.m.
12.08 hrs.

The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs.
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)

... (Interruptions)

14.00 V4 hrs.

At this stag, Shri Dharmendra Yadav and some other hon. Members
came and stood on the floor near the Table

... (Interruptions)
IS e : P Wl Rbrs # T8 S|
(Interruptions) ... ~
14.0% hrs.
MATTERS UNDER RULE 377 **

MR. DEPUTY-SPEAKER: The House shall now take up Item No. 20. Matters under
Rule 377 shall be laid on the Table of the House. Members are requested to send their
slips immediately as per the practice.

... (Interruptions)

(i) Need to take measures to check extinction of birds,
animals and plants species in the country

SHRI N.S.V. CHITTHAN (DINDIGUL): Plants and animals play important role in
maintaining the ecological equilibrium. Some of the impacts of extinction of species are
breaking of the continuity of the food chain, loss of important biological resources,

reduction in species and genetic diversity and reduced resilience of the ecosystems.

* Not recorded
** Treated as laid on the Table
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The international Union for conservation of Nature and Natural Resources
(IUCN) has reported that a total of 560 species of animals and plants are threatened in
India.

There is urgent need to have a study on the impact of this phenomena on
Environment and Forests.

I request the Union Government to take remedial measures so as to address this

problem and check extinction of birds, animals and plants species in the country.
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(ii) Need to accord approval to all the pending irrigation projects in Gadchiroli
district, Maharashtra

2 ARRE Aot daR (TSRERIAH-RRR): AeRTS T &1 TSFRI-fR. d9d 839 U
IMfeaRT a1ged &3 Tl 9 &3 & TShRIel Rl & dgdT IRAR & DAY d0d0 Hhe,
SRRIT-SIURTI 3010310, HRETST ATDI DI WS FAOUI0 Yehed, AR ATADI DI Beal AT
Iof¥odlo, diEl (Areerdn) SofHodI0, U A3 <0U10 Uehed, IOTQR IuAT e AT, Harell
I0fF0A10, ISl I0fH0AT0, UER AT Yebed, TSRSl ATefehl B Bieiiel  IoR0AT0, HIeTTet
RS, e ATl B WerNd TR S0fFodl0, SaeErl Soffodio, RRren drgeT &1 Y3 sofdodto,
gHRT AT B Joldd FAOUI0AI0 D5 ARBR D UK a9 A A & e fFeraes =1
e & R e 7g dfed 2 Rt aog 9 Tefrielt frer o anfeard ager &=, o g&
TRE W WA W B S B, H Afeardl fHam oo WAl Bl ur & W H RGRT T B U @
aoE ¥ JBN @ fRRIfT 7 Bl

T WHR F AN 7 fF a8 Teferiell anfearht el @ Swaa w+it aRaormsit @1 ofw
WIHIT Ja o Taderdla ¥ gHifad arai bl g R &g url Suae oxary, e Tegeds
H guifaa @fe 97 aRATSIIRT A I BRI, D1 I3 R A IS S |
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(iii) Need to extend services of Gujarat Queen Express (9109/9110)
from Vapi to Gandhinagar in Gujarat

2t fpeawg f.aca (Tors): ORI RH TR (9109/9110) T TS 3R fBHEEIE & drd
Terl B | 39 M ¥ IRRT SR B Al HEAR), a9 R WRAN SRR H B A
AT B & | IS A TS Sl 4 I Jag dcrd] © (o4 ardl iR STHUR & ATAT BT BT
feapd B & | Sl IRE AT H 12.30 I UgA! © O 39 AAT Bl qORS WA WA
HHT TSdT ¥ | SAfoy $9aT IR a9 o) feam s et g8 w3 30 fFofo ® R
It 1 Glaer & | 9 # AS bt A Gl g1 I ARe g S Ya® 10.15 01 AN
UEEdl 8 | 9 RPN SRR MEITR | € ife g8 Iy Y ol 8 | AT 30 fhowo i A
g8l | AT BT 2-3 HT oM T 8 AR I &7 ITbT WPHN TRR BT BRI T80 8 Il 2 |
RGN HHAN WY 301 BRI F9T R el Ugd U & | Aoy 3] IR MR Th B
®I AR STaRTHT T |

3 § 39 Ued ® WIEH { AR XA HAl S BT S S SR NPT HIAT AT B 3R
3T BT g 1 JoRId R[A TRAUN oA BT [GKR QAT a-% Al 3R AR AR o DI 1afd
<
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(iv)  Need to expedite the setting up of an Oil Refinery in Barmer, Rajasthan

it ger dieR) (AERR): A & 63 ATl & 15 oI & IR Foedell el &1 famr w8
AT | T8 B ANl P Siad & W9 ¥ PV U ugpell W enmetRa § | I8 & Ani & ud
AR & 3aAR 8l & | G 4 el Ud WPl I WUSR feher | AN I I8 MM g © (&
I ID AN BT AR e S | arewR § Reprg=) nfud o & fofw Wimferd, da=da ud
3T W S 3P ¢ U9 HeW TSI 9 2 P ek # REETS d § R wewreny el &
e § INeN el | ST 91 &1 ol I IRBR &R F8dW & & oy fRarT § el @
3R B WDHR DI Yad R bl &l 2011 T < & Urd ST H ISR WUSR BT ANTE
20 Tfawrd B | ST b 18 |idel 7 UF ey AT Ueifora® HA S Y dredk § Rt
TN BT R fFar ¥ | 1Ry 39 QR # ol I% ASRIEd U gHTdl & F B e gl
S SR T S AR H BB FAS T |

HET & HIEH ¥ WBR A R & (6 Io™ & qrewk el § Reg o @ & 4
Jol A8 9 R R nfid oxe I8f & A & A, e faer § wgan e
SR |
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v) Need to include proposed Yamuna Bank-Shiva Vihar line in third phase of
Metro Project in North East Delhi Parliamentary Constituency, Delhi

#t ST FhTel ST (SR qd feet): ol ool # Wy & Y ol # 9 offs gRArtad o,
R v s I 96 9 Rra fagr 9 onfiret off | ofdd s 9 dhadt & @1 & Wihld 4eH
DI g © JAT ! BT dd G T 2 | cfdd e A Wel AemyR SR I [98R B ge R
fagr ST oft |

T fIER ok e fER STR-gdl Wwdy &3 & 3fdiid ofd § 01 JuikEIg IS & Qi
WE T G AEIE ATell Bl e | dfad © 3R 393! eI 20 oRd & MU T |
Hifp gl T AEE 2, TAfU Aol B Fad 31 Aaahal 39 &% B 2 | Y YR e
AN R A Tl T8 8, S THR qoiRElg IS W 4t Hed a9 WR #el &1 we Tl S Ahdl &
| I8 ¥ 37g f[9BR A1 fGaee e A g% el ool [qeafdena™ a& aomn o 9adr 8 | 39
e s g+ |l MU # et Sl iR a1 &1 # @RN &l Agl & Hud Hel S |

T Bes WRDR A JIRE 8 b A & A B 3§ WA FA1 9 A B [G8R A1 &l
SHfed # sffderd Wipd ax Iogr ool & IT-Yd] S9ad &5 & ANl Bl Aol Hl giaem
S HRATY |
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(vi) Need to repair N.H. 53 and deploy para-military forces along N.H. 39 to
provide safe passage to transporters carrying essential commodities to Manipur
DR. THOKCHOM MEINYA (INNER MANIPUR): The cost of living in Manipur has
been exceedingly high for the last few months. There is acute shortage of essential
commodities in the state. People of Manipur are buying essential commodities from
black market at sky-rocket price. For instance, Petrol Rs. 110-150/litre, Diesel Rs. 70-

90/litre, Cooking gas Rs 1500-2000/cylinder and Rice Rs. 30-45/kg.

One reason for this scarcity is our transporters’ reluctance to ply on NH 39 even
after lifting of blockade by Naga students as transpoters are facing extortions and
frequent bandhs by Naga insurgents/organizations on this route.

Another reason is that the other two National Highways i.e. NH 53 and NH 150
connecting Manipur with Assam and Mizoram respectively are in pathetic conditions.

At the moment, Manipur Government is managing with NH 53 which is affected
by regular landslides and bridges on it are dangerously dangled. I urge upon the
Ministry of Road Transport & Highways and NHAI to take up the improvement of NH
53 on war footing.

Also, NH 150 is still at a nascent stage and it is too narrow for any traffic.

At this juncture NH 39 remains the only viable option for transportation of
essential commodities.

I, therefore, urge upon the Union Government, particularly the Union Home
Ministry to set up a National Highway Protection Force for manning sensitive NHs like
NH 39. Till a National Highway Protection Force is mobilized and put in place, for the
time being adequate Para-military forces may be deployed along NH 39 for providing a

safe passage to our transporters. Immediate action is the need of the hour.
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(vii) Need to run Thiruchendur Express daily from Thiruchendur to Chennai
via Chord line in Tamil Nadu
SHRI S.S. RAMASUBBU (TIRUNELVELI): Thiruchendur is one of the important six
abodes of Lord Karthik. It is a pilgrim town that attracts devotees from all over the
country and abroad throughout the year. Among the temple festivals in Thiruchendur
temple, Skanda Shasti is very famous one. However, Thiruchendur does not have
proper rail connectivity to the State Capital, Chennai and other places.

After conversion of Broad Gauge and persistent demand from the general public
and the pilgrims, the Chendur Express connecting Thiruchendur and Chennai was
inaugurated last year as a weekly Express. This train passes through Villupuram,
Trichy, Madurai, Tirunelveli via Chord line. At the time of introduction, it was assured
that this train would run 5 days in a week and later it will be converted into daily train.
Besides, the Railway authorities also notified that the Chendur Express would run 5
days a week via Chord line and the coaches had also arrived at Thiruchendur. During
April 2010, the main line between Villupuram-Mayiladuthurai was opened after gauge
conversion. However, the frequency of Chendur Express has not yet been increased.
As a result, the people in Southern Tamil Nadu, the pilgrims, women and children are
facing a lot of difficulties. Buses are often over-crowded and the private operators are
over charging and amassing huge profits. This is a highly profitable route and tickets
are booked well in advance. Railways are running special trains every now and then to
cope with the rush of passengers.

I, therefore, request the Hon’ble Minister of Railways to run Thiruchendur
Express (Train No. 6735/6736-Chennai Egmore-Thiruchendur-Chennai Egmore) as a
daily train Via Chord Line.
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(viii) Need to set up a Barrage on river Yamuna in Agra to facilitate supply of
clean drinking water in the city

. IELABY (IAMRT): R BT YAl Td fa9q eRieR & w9 § 1 il & | gsf gian 9 9 <9,
ool gd di.oms. . wfad oRal & R H o § | IITRI W UF @RI g o S0Sioudo
ATAT 2000-5000 9 & TGD PRI Bs THR &I SRAT T TfAT SThy TN 3SH 1fSd F9d
qb el ofdT & | IR o1 ar Ud AR SHIRAT & IR Afedal &l SRl R 96 <8l © |
YER DI MGGl 30 g © | FRIehT 98 a1 Wi sl guc H 8 | FYAT H U 7 BN b BRY
T ATl & U DT de] doR] gRT AT WA H g fRAr ST € 1 9% U Srerged qe
TEIER BT 2 | U B ot WR A FRAR R @) SR ST kT § | A R RIS S AN | 9
Tl o %@ g | oyt Rremry W s 99y 81 gH1 8 | RIS a9 | dremed S i |
S ABS © 98 W gRER I q91 I H U 6 9 Aikplad IRfafeEl & A we AR
BT Y gar fferm |




27.07.2010 38

(ix) Need to set up industries in Sabarkantha Parliamentary Constituency,
Gujarat for the development of the region

sit AesRiE ®. e (WEREiEn): WG9 89 ARGl B giedl W dd fUwsr frer g,
S8l W Y AT Ud Sgfad SIS 95 G H HiY wR ARG R Sl § /A g AR
9 &3 B HrNfersd R qadal T8l &, UsTS! Ud Sl & w4 8, f4e BRI ANl bl U Wl
B N B H Bs BISAZAN BT AW BRAT TSl &l A& B ARl DI gAiw glagrd & E,
AINTS SR ST § Ud e &1 AMIMMRIE T80 gl grefifh I8 R SIeRisiasol &l B
FHIETTR €, WY 39 &9 & TN & fy s WR R g [T&R A d T80 gall 21 A Wa
a3 & fiosl 81 & qavg fies & e B 4 31 Aes T8 fAd o & 2l

HeT & WA ¥ WHR F ARG 2 [ ORI & qravapial el & oSt & R & &
foy &= TR W I M F 78d B I R I WaR 3 es & faanm v o) Aeg
H Igl W IAN oMM H Ferddl & S, ad 59 &3 & [Ussyd ol R fhar S a6 |




27.07.2010 39

(x) Need to open a Kendriya Vidalaya in Tikamgarh, Madhya Pradesh

AN A= PAR (SbaTTe): W WA &7 AbHIG H by fdErery e 7, R agl d vl
TR WHR & HHANAT & ded d=wg [Jared & gaa § dRd €1 o4 997 4 I8 =
faermery &1 A1 @ o1 @ 7l 36 ARG H MY B Dy [T GAd B USd Bew ADR
&1 B S|
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(xi) Need to conduct an enquiry into the alleged allocation of coal blocks in
Bokaro, Jharkhand

5t Wis AR wvsa (ARSIE): <o A fIga, sWa wd o9 Sl &1 @[l o & foy

ON N

AR T H Soidel W Bk ffics gRT S 331 B R0 & {7 diel A1 sttt

BT Mde fhar T g | 3S d% 3T 33 &1 oo dfed © |

IJd: AN Bg GRGR I T T 6 39 <ifdd A &1 TeT Sd dald ol A HRID
Ifrd BRIATS! B IR qAT TG AT B RAYAT Afdeid R S |

(xii) Need to widen the Kanpur-Bilhaur-Kannauj-Etah-Bewar-Aligarh-
Bulandshahar-Ghaziabad-Delhi G.T. Road into four-lane and also provide
adequate medical facilities enroute for the victims of road accidents

M e FIR WEa (FaR@): sgR-fdR-B=Io-Ue-dar-3TelMg-g eTagIar-TIorarare-facet!
AR, ST YIRATE G §RT @17 A7 oM, < P P Asedqul 9 Ve a9t 2l foeeh &
ST B & HRY 39 AN W IR & IR <619 g1 fIsel H16 999 | 39 717 B IR o B
AR SN I AFT B S <& 2l offp anft 9% 39 AW &l IR o9 § uRdafad =gl far T g,
5 BRu I8l oM o TR gHeAy Bt &t €1 R Bl |l B g 8 SR ® 3R Fs
AT H AN AR TR W A ' W B W 8] $9 AN W IR H$d GHTIsH Bl g &
BU U % MiRad gt & yedra Wi i qa1 Sucer HRE S Bl W Araedehdl &

W B WDR W JRY 8 [ 98 HHYR-{degR-t~iIol-Tel-daR-3el Ne-gelagex-Tacell AN
W g [iPad g & v R [ Rifhaar a1 Iuaed dRY S & A-91e $9 A7 Bl IR
S BT IR S g ATIeIH DHed I3, o 59 AR R IR & AR 41 Dl HH fHar S
T 3R AR T B arel et Wt 7 B
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(xiii) Need to send a central team to study the reasons of developing cracks in
earthcrust and damage caused to 60 houses in Badaki Aut village of Nalanda
district, Bihar and also provide relief to the victims

$it BT PAR (ATEQN): T FHGT &7 TATeal Ol & 99 JE@vS S T I$b! 3iic § S He
TS &1 T 60 AHT 1 Q1 BTIS & MY & AN TR BISHR o B &1 9 AT =R gV & 9 gY 2
el @1 T wwe § TE o @ Tl BT 3H 41 YHIY AS @ 7, PIg U [IAIATA FE I B
Hedls F1 8, $HDI A & Y § ARBR A AN &Rl § 6 98l W iy < Ao S
b HIT--aRard TR SR 37T B Td AT Bl RUIC A WRBR BT A B dATcb AN Dl

T el Wep 9T g8i UR 3MTUEl [T qA7 Yy fASar SR, §9a! [ROR AN § ARBR I BT gl
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(xiv) Need to make Tamil as one of the official languages of India and to set up
Indian National Institute of Epigraphy in Chennai, Tamil Nadu
SHRI R. THAMARAISELVAN (DHARMAPURI): The Government of Tamil Nadu
has successfully organized the first edition of the historic World Classical Tamil
Conference in Coimbatore in the month of June, 2010. The conference adopted
resolution to make ‘Tamil’ one of the official languages of the country. The World
Classical Tamil Conference laid emphasis that the Classical language Tamil should be
made the official language of the centre. The Conference also adopted a resolution to
recognize and accept Tamil as an official language in Madras High Court and cited that
in 2006, an unanimous resolution was adopted in the Tamil Nadu assembly that Tamil
should be the language of use in Madras High Court and it was sent to the Union
Government with the recommendations of the Governor and Chief Justice of Madras
High Court. The State Government of Tamil Nadu has urged the Centre to sanction
sufficient funds for research and development of Tamil language on par with those
allocated for Sanskrit. It has also proposed to set up the ‘Indian National Institute of
Epigraphy’ in Chennai since around one lakh epigraphical representations in all Indian
languages have been identified so far and out of these, 60,000 are in Tamil language
and the Centre has planned to set up a National Epigraphy Institute. The conference
reaffirmed the demand and proposed National Epigraphy Institute be set up in Chennai.
The conference has also unanimously demanded the Centre to work out a detailed plan
for taking up ocean archaeology research for Kumari Continent and Popompuhar buried
in the ocean. I, therefore, urge upon the Government to consider the above said

resolutions adopted at the conference.
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(xv) Need to distribute essential commodities to poor families through
Authorized Retail Dealers in Kerala

SHRI P. KARUNAKARAN (KASARGOD): I would like to place before the
House an urgent issue of the state of Kerala. Kerala is a food deficit state with
only 15% of the food grain required by it being produced in the state. It depends
on the other states, such as Tamil Nadu, Andhra Pradesh, Madhya Pradesh,
Bihar & Guyjarat etc. for the balance 85% of its our requirement. Kerala has a
large network of fair price shops called ARDs covering every nook & corner of
the state of distribute food grains being allotted by the Central Government
under Public Distribution System, i.e., rice & wheat. For the requirement of
pulses, spices etc. the people have to depend upon the open market, which is
highly volatile. The middle & lower classes of the society are finding it very
difficult to make both ends meet. Essential commodities under the open market
are unaffordable to the BPL families. Most of them are casual labourers or
labourers in the unorganized sector who get on an average only ten days job in a
month. The Supplico, which is part of the public distribution system in the state,
is supplying essential commodities at subsidized rates. But they are able to fulfil
only about 25% of the requirement with their 1179 numbers of retail outlets in
the state. So, essential commodities need to be distributed through the ARDs to
benefit the needy families. I request the Government to take immediate step in

this regard.
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(xvi) Need to check the spread of Naxalism through socio —economic upliftment
of Tribals in the country

2 TeEd A (RAER):  Sfeardl & & Ao & T W %= gRATSHR JoIr da-sbrRaEmi
H W & SR fARenfid o wHr @1 o dier Ao US W 2| oW N & |
AT P IoTedl < AR aEN AN I SHIF TR FSCAdR TSl R I ol |fedl F A,
SUE, AR Td I W Ui Sfearell WA ofud SffRicd T @i ® @M @ fog
e 8 I §l WRA & W T [ e s snfeardt & H usd 1 Wiwor wEr e
RIS, BT 20T 3R JATIR A SIS AT S HRY ARl Jad Taqerdrs B R

¥ 3 OId & 97 ol Us 3fTeX Bl HTHAT FHST BN IRBR ARAdlg Dl AT 8l B Fhdl Bl

TRITaTE | YHIAd B & Hol BROI A ST BT

e & HIEH ¥ WROR W AR ¢ b el & | 81 @ 3, ANl Ud IRATAR
% I DI YA DR ITDh1 AGfed [FRIBRU PRA DT SU B R A Al & faward o1 g
B B B AH-[1 GHEID qAT NI WR Fal IS gg AP q HATGRT BRIl DI

SHMENIYA® F] HRb & TaIetarg bl FHG a1 S Fahdl ol

... (Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the 28"
July, 2010 at 11.00 A.M.
14.01 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
OE/ednesday, July 28, 2010/Sravana 6, 1932 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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